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MR. SPEAKER: I think you have
taken to wrosg methods pow, raising any
point any day. This is a wrong thing
that you are following. I am really
sorry. I can only sit when you are get-
ting up. If you simply get mp and go on
like this, I do not want to object. When
one side does like this, the other side
also does, it is a question of action and
reaction. How can we help it? It is not
in my hands.

Now, papers to be laid.

12.28 Has.
PAPERS LAID ON THE TABLE

REPORT OF THE TARIFF COMMISSION ON
Prices or COAL ETC.

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C. SETHI) : I beg
to lay on the Table a copy each of fol-
lowing papers under sub-section (2) of
section 16 of the Tariff Commission Act,
1951 :—

(1) Report (1967) of the Tariff
Commission onr Prices of Coal
and Soft Coke and pricing sys-
tem for Washed Coal and
Washery By-products,

(2) Government Resolution No., C5-
12(18)/67, dated the 27th Nov-
ember, 1967.

(3) Statement showing the reasons
why the documents mentioned at
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(1) and (2) above could not
be laid on the Table within the
period prescribed in the said
Act, [Placed in Library, See
No. LT-1839/67).

MESSAGES FROM RAJYA SABHA

SECRETARY : Sir, I have to report
the following messages received from the
Secretary of Rajya Sabha :—

(i) “In accordance with the provi-
sions of rule 111 of the Rules of
Procedure and Conduct of Busi-
ness in the Rajya Sabha, I am
directed to enclose a copy of the
Industrial Disputes (Amend-
ment) Bills, 1967, which has been
passed by the Rajya Sabha at its
sitting held on the 30th Novem-
ber, 1967".

(ii) “In accordance with the provi-

sions of rule 111 of the Rules of

Procedure and Conduct of Busi-

ness in the Rajya Sabha, I am

directed to enclose a copy of the

Insecticides Bill, 1967, which has

been passed by the Rajya Sabha

at its sitting held on the 28th

November, 1967".

BILLS PASSED BY RAJYA SABHA
LAap oN THE TasLE

SECRETARY : Sir, I lay on the Table
of the House the following Bills, as passed
by Rajya Sabha:

(1) The Industrial Disputes (Amend-
ment) Bill, 1967,

(2) The Insecticides Bill, 1967.

12.29 Hr.

BUSINESS ADVISORY COMMITTEE
NINTH REPORT

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (DR. RAM SUBHAG SINGH) :
1 beg to move :

“That this House agrees with the
Ninth Report of the Business Advisory
Committee presented to the House on
1st December, 1967,
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‘MR. SPEAKER :
niveer widl reply.

The concexned Mi-

SHR1 NAMBIAR (Tiruchirappalli): Mr.
Speaker, Sir, it is decided taat the Official
Languages (Amendment) Bill and the re-
sobuion moved by Shri Y. B. Chavan
will be discussed together. Thet is a
wrong procedure. When a Bill is to be
discussed, it should be discussed scparately,
and it is going to be an enactment, where-
as the resolution, though the subject-
matter is of the same type, cannot be dis-
cussed along with the Bill. These two can-
not be discussed together., My point is, the
Bill should be discussed separately, and the
resolution may be discussed separately.

‘MR. SPEAKER: When the subject
comies up before the House, he can raise
it. Now, we are on a separate subject.
Yes, Dr. Ram Subhag Singh.

DR. RAM SUBHAG SINGH : As you
know, every party was represented at the
meeting of the Business Advisory Com-
mittee and the total time available for
legislative work during the current session
h .
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SHRI NAMBIAR : Sir, he must costi-
nue to speak in English, because he knows
English. He must continup his reply in
English.

MR. SPEAKER : Let us hear the Minis-

ter; let us leave it to the Minister to choose
his own language.

sft T §a% qIEA w9 FFAR XY
sEedT A Mg fom waTH §1 gEA
g
SHRI NAMBIAR : From English to
Hindi, they have a translation. From Hindi
to English, I have a translation. But the
point is this. My point of order is this.
Let me make it clear. The Minister start-
ed to speak in English and mentioned a
few words in English. Then an hen.
Member said he should speak in Hindi
For the benefit of the non-English people
that is, for those who do mot understand
English, there is a Hindi translation, and
for our benefit, we have the English trans-
lation. We are following it. We are mot
asking anybody to speak in aey particalar
language. We leave it to the speaker to
speak vither in English or in Hind. We
are tolerating it. But now, when the hon.
Minister himself was speaking im Enghish,
in the middle, to ask him to spesk in
Mindi is not proper. Now, 1 ask him to
continue to speak in English only. This
method of bullying cannot go on. This
bullying is not proper.

SOME HON. MEMBERS rose (Jnfer-
ruptions**). ’

MR. SPEAKER : Order, order. Nothing
will be recorded. Hon. Members will
kindly sit down. Both Shri Ram Sewak
Yadav and Shri Nambiar will kindly sit
down. There is no point of order. After
all, both the languages are permitted on
the floor of this House. Nobody can
compel anybody to speak in anyome of
these languages. The two languages are
there. Luckily for us the transhation also
is there. One can speak either in Hindi
or in Fnglish. Nobody can object to it
and say, “Speak in Hindi” or “Spesk in

**Not recorded.
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English®. Therefore, now we  should

allow the Minister to choose his language
between the two, and not compel him.

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : Let him speak in Bojpuri
so that this objection will not be there.
it e fag Wt (3s)
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MR, SPEAKER : Please sit down.
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SHRI J. MOHAMED IMAM (Chitra-

durga) : Sir, I raise a point of order. I
fully agree that every Member should be
free to select his own language. But there

is a convention that when a Member
starts in a particular language, he conti-

nues to speak in that language. Therefore,
as the hon. Member from the Communist
party said, suddenly the hon. Minister
cannot switch over to another language
while speaking in one language.
st fax AW e ( faeer w@1)):
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MR. SPEAKER : Do not go into the
merits now. You only want more time.
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MR. SPEAKER: Let us see the pro-
gress. Again the Business Advisory Com-
mittee may meet. The leaders may dis-
cuss it there and we shall take a decision
there. It is not as though the Minister
bas fixed this time.

it wew fagrdt amEdt - wR grew
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MR. SPEAKER : If you want extension
of time, the Business Advisory Committee
certainly has the right to do it. We shall
again place it before the Committee and
if necessary extend it by 3 or 4 hours, I
leave it to the Business Advisory Com-
mittee. I am sure the Minister will have
no objection if the Business Advisory
Committee recommends an extension of
time.
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MR. SPEAKER : Even presuming we
accept it, the Business Advisory Committee
can extend the time and it will again come
before the House. If you want to postpone
it, it can be postponed, but that is not
important. I only say, instead of discus-
sing here saying 12 or 14 hours, let the
Business Advisory Committzc sit again and
take a decision.

SOME HON. MEMBERS : Yes, yes.

SHRI RANGA (Srikakulam) : What is
the advantage of having a Business Advi-
sory Committee, Sir? That Committee
comes to some unanimous conclusions and
when the report comes here, the leaders
themselves get up and say we want more
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time. We had better dismiss the Business

Advisory Committee and settle it here
itself.
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12,38 Hirs.
MOTION RE: SITUATION IN WEST
BENGAL-—Contd.

MR. SPEAKER : The House will now
resume further discussion on the situation
in West Bengal We have spent 2 hours
5 minutes on it. I thought it would be
over on Friday itself by about 4 o'clock.
But I was. surprised to see that at 3.15,
the Private Members' business had been
taken up and it had been decided that
this would be continued today. Anyhow,
we shall take another 1 hour now.

AN HON. MEMBER: Two hours.

MR. SPEAKER : It can take two hours
all told, including the Minister's reply and
Mr. Mukherjee’s reply. After all, we must
have a deadline and not go on with the
discussion postponing it again.

SHRI HEM BARUA (Mangaldai) : Are
we foregoing the lunch hour toduy also?

MR. SPEAKER: No, no. ' By about
4 o'clock, we will finish this.

SHRI S. M. BANERJEE (Kanpur): On
a point of order, Sir. Under ruke 376(2),
a point of order can be raised in relation
to the business before the House at the
moment. The Business before the House
consists' of two motions one by Mr.
Mukheriee recommending the dismissal -of
the present Governor of West Bengal and

AGRAHAYANA 13, 1889 (S4KA)

West Bengal
(M.S.)

the other by the Home Minister seeking
approval of the statement made by him
on 30th November. I was going to object
to this at the very beginning, but 1 wanted
to get some legal opinion before that. T
can understand the Home Minister -bring-
ing a motion approving the conduct or
misconduct of the Governor to counteract
our motion demanding the dismissal of the
Governor. May I read the statement of
the Home Minister? He said....

MR. SPEAKER: You are making a
speech now. I will give you another
chance for that. What is the point of
order?

SHRI S. M. BANERJEE : To substan-
tiate my point of order, it is necessary. The
statement of the Home Minister cannot be
approved by this House. He cannot seek
the approval of this House for the follow-
ing reasons.
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MR. SPEAKER : Under what hue?'
Where is it said that he cannot make a
statement?

SHRI S. M. BANERJEE : He can make
a statement even suo mufu without any
Calling Attention Notice. That is provided
for under the rules. Here a situation
arose in. West Bengal after the Assembly
was adjourned sine die by the Speaker of
that House. Naturally the Members in
this House were agitated and they wanted
to have a statement about the situation in
West Bengal from the hon. Home Minister.
The Home Minister in his wisdom made
a statement on 30th November, 1967. The
statement reads as under :

“Mr. Speaker, Sir, the House is aware
of the action taken by the Speaker of
the West Bengal Legislative Assembly
yesterday, and the observations which
he made while adjourning the Assembly
sine die have been published in the
press today. While concluding his
observations, ‘the Speaker said :” -

He quoted a portion of what the Speaker
said. When he quoted that, naturally, some
hon. Members objected and then bhe said :

“According to the best legal advice
available to us it was within the con-
stitutional competence of the Governor
to dissolve the Council of Ministers
headed by Shri Ajoy Mukherji in the



